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There iz no Government.

SHRI ANANT PRASAD SHARMA
(Bihar): There is no Government.
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REFERENCE TO ALLEGED LOSS
OF LIFE AND PUBLIC PROPERTY
IN INCIDENTS IN DELHI ON 5TH
AND 6TH NOVEMBER, 1978,

SHRIMATI RAJINDER KAUR
‘(Punjab): Mr. Vice-Chairman, Sir, I
wish to draw the attention of the
House to the happenings in Delhi on
the 5th and 6th November in which
a number of people were killed and
so much damage was done to public
property. ‘These happenings couid
easily have been avoided if the Gov-
ernment had a little foresight. After
the Kanpur and Amritsar incidents. .
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SHRI JAGJIT SINGH ANAND
(Punjab): How many people were

killed? We know that only one was
Kuied,

SHRIMATI RAJINDER KAUR:
Four people were killed in Delhi alone
and 27 received bullet injuries.

SHRI JAGJIT SINGH ANAND:
And how much was the damage to
public property and by whom?

THE  VICE-CHA'RMAN  (SHRI
ARVIND GANgESH KULKARNID:
Mr. Ananl, iet her continue, please.

SHRIMATI RAJINDER KAUR:
Why is he asking questions of me?
L.et him speak and put questions when
his chance comes.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Why do you interrupt her? Let the
Lon. lady Member continue, please.

SHRI JAGJIT SINGH ANAND: She
should be more specific.

(Interruptions)

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr. Anand, you have got a right to
speak all right, and the hon. lady
Member also has the same right. So
let her continue. Go ahead, Madam,
go ahead.

1 rM.

SHRIMATI RAJINDER KAUR:
This could be avoided if the Kanpur
and Amritsar incidents had been kept
in view. But the Nirankaris were al-
Jowed to hold their annual samagam
at a public place which was not allot-
ted for any such purpose to any orga-
nisation before. Various Sikh depu-
tationg met the Prime Minister and
apprised him of the sentiments of the
Sikhs. But the Nirankaris were allow-
-ed to hold their samagam ten miles
away from their colony while they
had plenty of space in their colony.
And the place was near the two Sikh
Qurdwaras, i.e. the Bangla Sahib and
the Rakabganj. That was quite irri-
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tating to the Sikhs. When the Sikhs
wanted to have a peaceful demons-
fration, it was proper for the police
to arrest them, put them into the
police vans and send them to jail. But
they were not arrested, They were
put into the vans. When one person
died in the police custody, he was
sitting in the police van, Jathedar
Avtar Singh Kohli. A tear gas shell
hit him in the chest and he died of
suffocation. It is claimed that he died
because of heart failure. If there is
suffocation, there is going to be heart
failure.

st W Moa fay | =ER)
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saifa @ & fag

(Interruptions)

SHRIMATI RAJINDER KAUR:
You.ask the Chairman or the Minis-

ter, not me. Let me say what I want
to.

SHRI BHISHMA NARAIN SINGH:
Therefore, 1 am saying George Fer-
nandes. ..

THE VICE-CHAIRMAN  (SHRI]
ARVIND GANESH KULKARNI):
Go ahead, Madam.

SHRIMATI RAJINDER KAUR:
Because I am a new-comer, it is not
possible for me to speak when others
are interrupting.

(Interruptions)

THE VICE-CHAIRMAN (SHR1
ARVIND GANESH KULKARNI):
Madam, you have to ignore this and
speak.

SHRIMATI RAJINDER KAUR: Up
to now I am not used to such inter-
ruptions, Thank you.

The real problem is that it is not
a clash between two sections of the
Sikhs. When people say it is a clash
between the Akalis and the Nirankaris,
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[Shrimati Rajinder Kaur]
it appears as if two sections of the
Sikhs are quarrelling. But it is not
so. When any Sikh wants to fight for
a religious cause, he is termed as an
Akali. The Nirankaris have a Sikh
form, a Sikh name, a Sikh religious
vocabulary, but still they are not
Sikhs. And they do not claim to have
a separate religion. I may be permit-
ted to say that their faith is a fraud,
which is quite apparent from the let-
ier of Baba Gurbachan Singh.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH XKULKARNI):
Madam, you cannot quote it. You
have only to make a small mention.

SHRIMATI RAJINDER KAUR: He
is the God incarnate and he says that
he can show the God to each and
every one,

SHRI JAGJIT SINGH ANAND: She
is also the God incarnate.

SHRIMATI RAJINDER KAUR: You
do not believe in God. How can you
see God? I tell you, Mr. Jagjit Singh
Anand, please do not interrupt me.
I cannot speak like this, I only want
io show that if this problem is not
soived on a permanent basis and the
Government insists on patronising the
Nirankaris, it will have serious re-
percussions, unimaginable repercus-
sions.

SHRI ANANT PRASAD SHARMA:
(Bihar): Why support this Govern-
ment?

SHRIMATI RAJINDER KAUR: You
were doing worse things. The Con-
gress Government issued VIP passes
to the Nirankaris and the Baba was
being greeted by the Ambassadors in
the missions abroad. The Janata Party
has not got hold of the real crux of
the problem. For this, I do not blame
the Janata Party; I only blame the
Prime Minister, whom we have ap-
proached so many times, but he has
not tried to understand the problem
and solve it on a permanent basis. If
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such things are not to happen at places
like Delhi, Kanpur and Amritsar, the
irritating point which injures the
feelings of the Sikhs should be re-
moved; otherwise, there would not be
peace in this country. This is a word
of caution.

Thank you.

MOTION FOR EXTENSION OF TIME
FOR THE PRESENTATION OF
THE REPORT OF THE JOINT
COMMITTEE OF THE HOUSES ON
THE VISVA-BHARATI (AMEND-
MENT) BILL, 1978

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH XKULKARND):
Dr. Bhai Mahavir.

SHRI K. K. MADHAVAN (Kerala):
Sir . ..

THE  VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Let me complete. Mr. Madhavan, 1
have to complete the agenda. Then
I will hear what you want to say. Go
ahead, Dr. Bhai Mahavir.

DR. BHAI MAHAVIR
Pradesh): I beg to move:

(Madhya

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Visva-Bharati (Amendment)
Bill, 1978, be extended up to the
last day of the first week of the
Hundred and Eighth Session of the
Rajya Sabha.”

The question was put and the motion
was adopted

—

ANNOUNCEMENT RE. GOVERN-
MENT BUSINESS 1978.
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